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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAZAD BENCH

AT HYDERABAD

DA .747/93 date of decision : 29-7-1983
Between

P.VY. Ranga Rao : Applicant

and

1. The General Manager
South Central Railpay
Rail Nilayam r |
Secunderabad

2. The Chief Personnel O0fficer
Rail Nilayam .
Secunderabad

3. The Divisional Railuway Manager
Hy derabad Bivision
Secunderabad

4, The Chairman
Railway Board
Rail Bhavan

New Delhi ' 3+ Respondents

Counsel for the applicant + M. Panduranga Rao,
Advocate

Counsel for the respandents: : N,R., Davaraj, SC for
Railuways

CORAM :

HON. MR. JUSTICE V. NEELADRI RAD, VICE CHAIRMAN

HQi, MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgeme nt

(As per Hen. Mr. Justice V, Neeladri Rac, Vice Chairman)

Heard Sri M. Panduranga Rao, learned counsel far the
applicant and Sri N.R. D evaraj, learned counsel for the
respondents.

2. The applicant herein joined service in the Railuays

in 1959 and then he had given his date of birth as 26-7-1935,




-

The applicant submltted an appllcatlon on 29- 10 1992
I‘ Ll Ll 1 r T
before the concerned.authorlty requestlng Far alteratlon

of date of birth as 26;7«1935;a§:it“is.hi§ corréct date

of birth and the date of-birth was ‘wrorigly. declared at
’ A S o B R
the time of entry 1nto servlce. Ths,gp%d apglqutlon

13

was rejected, Bexng aggrleued tHis15pplftétion was

e e 4 - e .

ﬁaled praylng far. dhrectlon to therespondents to correct

.t

his daté &f bitth a?‘2ﬁJ7 19381 .
3. gne of the‘;oléts tgég aé;;es far CDﬂSldératloﬂ ig
as to whether the amendment aof para 1454(3) (iii) of the
Railway Establishment nggéi which had come -intd effect on
3-12-1971 is applicable in regard to Railway employées who
;;;iE; service by that date. We held in DA ,783/93 that
the amended para 145#(3§(iii) is equally applicable in
regard to employees who a;%rln service by 3-12-1971. The
said provision lays down that an application which is
filed beyond three years after entry into service is not
maintainable, In view of the judgement of the Supreme

AIR
Court in /1993 SC 1367, betueen Union of JIndia gnd- -5

Haknam® Singh in Civil Appeal No.502 of 1993,

which was in r2gard to amendment dated 15-12-1979 in regard

to FR56, we held that in regard to the existing employees

such application had to be filed within three years from

the date of amendment. As the application filed by the

applicant herein was long after 3-12-1974, it had to be

held that the same is not maintainable.

4, Hence, for the reasons stated in DA.783/93, this

0A is dismissed even at the admission stage. No costs,
ARSI Moo

(P.T. Thiruvengadam) (V. Neeladri Rao)
Member (Admn,) Vice-Chairman

Dated : July 29, 93
Dictated in the QOpen Court
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IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERAB
L]

THE HON'3JLE M» JUSTICE V.NEBELADRI RAO
VICE CHAIRMAN

A%D o '

THE HOW'BLE MH.A| E.GORTHY ¢ P'IEPfiBER(A)

AND
THE HON'BLE MR.T.CHANDFASEKHAR REDDY
MEMBER( JULL )}
AND —

THE HON'BLE MR.P.T.ETRUVENGADAM:M(A)

Dated;ﬁﬁﬂf‘7 -1993
CRBE&%JUDGMENTz

MJBA/RA/C. AN,
in
0.a.50. 7477 9 g
T.AWNo, (w.p, o)

Adnjtted and Interim directions
issged.

o
All ed P w
] .-{-{\1"
Dispoged »f with di;ﬁﬂﬁggggpﬁc;

LSRR AR
Disrissed g:\\\“‘\ o7 \%%3

Dismipssed as with¥rawn
Dismissed for defa
e jegted/Ordered

No crder as to costs.





